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IN THE HIGH COURT OF ANDHRA PRADESH AT AMARAVATHI
(SPECIAL ORIGINAL JURISIDICTON)
FRIDAY, THE FIFTEENTH DAY OF MAY,
TWO THOUSAND AND TWENTY
:PRESENT:
THE HONOURABLE SRI JUSTICE D.V.5.5.SOMAYAJULU
AND
THE HONOURABLE SMT. JUSTICE LALITHA KANNEGANTI
WP (PIL) NO: 101 OF 2020

Between:
K. Ramakrishna, S/o. K. Rangaiah.
AND

1. The Union of India, Ministry of Home Affairs, North Block, Central Secretariat,
New Delhi 110 001, Rep. by its Secretary.

2. The Union of India, Ministry of Human Resource Development, Shastry Bhavan,
New Delhi 110 001, Rep. by its Secretary.
3. The State of Andhra Pradesh, Home Department, Secretariat Buildings,
\é’e!ag?pudu, Amaravathi, Guntur District, Andhra Pradesh, Rep. by its Principal
ecretary.

4 The State of Andhra Pradesh, Labour Department, Secretariat Buildings,

Velagapudi, Amaravathi, Guntur District, Andhra Pradesh, Rep. by its Principal
Secretary.

Pefifion under Section 226 of the Constitution of India praying that in the
circumstances stated in the affidavit field herein, the High Court may be pleased 1o
issue a Writ. order or direction, more particularly one on the nature of WRIT OF
MAMDAMUS, in the form of Public Interest Litigation (PIL) is filed declaring the action of
the Respondents herein in not allowing the Migrant Workers settled in Vijayawada and
Guntur Districts in particular and in the other parts of the State of Andhra Pradesh in
general, who belongs to various parts of the State of Andhra Pradesh and also from
other States, to return to their hometowns and Villages after conducting necessary
testing for COVID-19 and to arrange for their safe travel by providing necessary
transportation to this effect and not providing food and accommodation facilities to them,
as illegal, arbitrary and violative of their fundamental rights guaranteed under Article 14,
19 and 21 of the Constitution of India and Consequently direct the Respondents herein
to provide necessary food material and also give some immediate financial assistance
to the Migrant Workers and also permit them to return to their hometowns and Villages
after conducting necessary testing for COVID-19 and to arrange for their safe travel by
providing necessary transporiation to this effect, forthwith.

1A NO: 1 OF 2020

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the writ petition, the High Court may be pleased to
direct the Respondents herein to forthwith provide necessary essential food material, l
immediate financial aid in cash and facility for safe accommodation to the Migrant
\Workers who stranded in Vijayawada, Guntur and other parts of the State of Andhra
Pradesh, due to extension of National Lockdown declared in connection with COVID-18,
pending disposal of WP(PIL) No. 101 of 2020, on the file of the High Court.

The petition coming on for hearing, upon perusing the Petition and the affidavit
filed in support thereof and the order of the High Court order dated 23-04-2020 and
27.04-2020 made herein and upon hearing the arguments of Sri Chalasani Ajay Kumar,
Advocate for the Petitioner and of the Asst Solicitor General of India, representingtme
Respondents, the Court made the following: o

ORDER: _ _
“This _Cﬂurt notices that the labour who have left their ancestral homes

and villages and moved to the cities for better livelihood to ensure that all of us
live in comfort are on the roads today. They represent the people who are

working in hundreds of different trades, callings etc., and all of them together
















